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NOTES OF THE REGISTRY I 	
ORDERS OF THE TRIBUNAL 

Order dated 2.a.2O0 
	 p 

Heard Shri J d3upta, learned counsel 

for the applicant and Shri 3.3.Jena, learned 

Mdl .Stand ing Counsel for the Respondents. 

13y filing this Original Application 

under Section 19 of the A .T.Act, 1985, the 

applicant has ventilated his grievance that 

although he has been offered with an alternati 

job in pursuance of order dated 23.5.2003 

passed by this Tribunal, he has not been able 

to take up the assignment on the ground that 

the app ointment is located at I3aripada and 

the rerruneration offered to him is R.1.000/.. 

only, which is not sufficient for his purpose. 

He has further disclosed that he has submitted 

a representation to Respondent No.2(Anneire--) 

ventilating his grievances, which has not 

yet been disposed of formally by the said 

Respondent. In the af ores aid premis es, we 

direct Res.No.2 to dispose of the representatioz 

dated 15.11.200 2 (nere-4) of the applicant 

by a reasoned order. 

With the direction made above, 

we dispos e of this O.A.  at the adrniss ion stage 

itself. No costs. 

Send copies of this order along 

with copies of this 0 .A, to Respondents and 

£ee copies of this order be handed over,  to 

the learned counsel of both the sides.19 j  -- 
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